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Heard Shri A.Deo 1learned counsel for ‘the

petitioner and Shri A.K.Mishra, learned counsel appearing

on

behalf of the respondents. Itis submitted by Shri Deo

that in this case the relief sought for by the petitioner
hag already been granted to him by the respondents and in
viegw of this he does not want to press this O.A. any

further. In view of this the Original Application is

dléposed of as not being pressed. The stay order issued

on

27.5.1992 also stands vacated.

Inform the parties.
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